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BEFORE NATIONAL GREEN TRIBUNAL , NEW DELHi. 

OBJECTION REPORT FILE BY THE APPLICANT IN RESPECT OF  Action 

taken report filed by the Learned Counsel Shri Vaibhav 

Sharma  . On behalf of the Municipal Commissioner , Nagar 

Nigam Ghaziabad In E.A 24 of 2021 In OA -989 of 2019 . | 

In 

EA-24 of 2021 In ORIGINAL APPLICAION No 989 Of 2021 

IN THE MATTER OF : 

Ved Prakash Aggarwal                                                      ………Applicant 

                                                                V/S  

Municipal Commissioner , Ghaziabad Nagar Nigam & Oes..  

                                                                                                …..Respondents . 

MOST RESPECTFULLY SHOWETH : 

PRELIMINARY OBJECTIONS / SUBMISSIONS: 

1. That the Action taken report filed by the learned counsel shri 

Vaibhav Mishra on behalf the respondent ( Municipal 

Commissioner, Ghaziabad ) on dt 09/12/2021 In EA-No  24 of 

2021 In 989 of 2019 is a fake, meaningless  & misleading.      

2. That In compliance of the order passed by the Hon`ble  National 

green   tribunal ,New Delhi in OA , No  -989 of 2019 on dt 

10/10/2019 , Joint Inspection report/ Action Taken report  has 

been filed by UPPCB AND Nagar Nigam Ghaziabad on dt 

11/12/2019.  Wherein at  para 6 of the  said  Action Taken report 

:- UPPCB and Nagar Nigam Ghaziabad has reported that, :-   

`` The Nagar Nigam, Ghaziabad have been issuing notices 

to the dairy perators to shut down their dairies operating in 
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Chiranjiv Vihar and also, imposing monetary penalties for 

illegal operation of dairy farms. A list of such dairies which 

were issued notices/penalties is provided at ANNEXURE-II 

The Nagar Nigam , Ghaziabad has also lodged FIR on 

3/12/20219 , to the Police Station , Kavinagar for necessary 

actions against the nine dairy farm operators under the 

Public Property Damage Control Act. 1984 and Air ( 

Prevention and Control ) Act, 1981 ``  is being filed herewith 

/and marked as ANNEXURE N0.-1 

3. That in connection with  the above it is highlighted that 

though the FIR was lodged for removal of illegal dairies in 

Chiranjiv Vihar Sector -2 and 3 , Ghaziabad on 03/12/2019 , 

the UPPCB and Ghaziabad Nagar Nigam have neighther  

taken any initiative not have persuaded the case    any more 

during this long two years. 

4. That the order passed by the Hon`ble  National green tribunal ,New 

Delhi in OA -989 of 2019 on dt 14/08/2020 , In compliance of the 

above mentioned order ,  Action taken report filed by Regional office 

, U.P. Pollution Control Board , Ghaziabad  the In place of U.P. 

Pollution Control Board on dt 06/10/2020.  

5. That the Regional office , U.P. Pollution Control Board , Ghaziabad 

had sent its recommendation to Chief Environment officer , circle 
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-1,   U.P. Pollution Control Board , Lucknow for levying penalty 

against illegal dairy operators.  Vide letter No 1278 /NGT/OA-

989/19/2020 dated 06/10/2020.   

6.  That the  Hon`ble National Green Tribunal , new Delhi had passed 

order vide OA No. 989 of 2019 on dt 14/04/2020 Para 4 that 

………. 

`` We are of the view that the state Pollution Control Board 

needs to take action in view of patent violation of Water ( 

Prevention and Control of Pollution ) Act,1974, Air (Prevention 

and Control of Pollution ) Act, 1986 and order of this Tribunal 

dated 20.05.2020 in Oa 46/2018 Nuggehalli Jayasimha V. 

Gorverment of Delhi .`` 

1. That the Applicant has received a copy of action taken report on dt 

06/10/2020 in compliance of the order passed by the Hon`ble 

National Green tribunal , New Delhi on 14/08/2020 In OA No. 989 of 

2019, submitted by the Shri. B.K. Singh , Assistant Environmental 

Engineer , regional office, UPPCB, Ghaziabad, assuming the basis of 

minimum environmental compensation of Rupees 5000 per day 

against each Dairy Farm / Gaushala, for the period of 33 days with 

effect from dated 04/09/2020 to the date of publication in the 

newspaper dated 6/10/2020, amounting to Rs. 1,65,000  for 14 illegal 

dairy operators , is being filed herewith /and marked as ANNEXURE 

N0.-2  

7. That the recommendation of penalty by the U.P. Pollution Control 

Board , Ghaziabad to the  Chief Environment officer , circle -1,   

U.P. Pollution Control Board ,Lucknow is  neither sufficient nor can 
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be amounted to compliance of the order of the National Green 

Tribunal ,New Delhi .  

8. That for the  compliance of the order in  OA, No  -989 of 2019 

dated 10/10/2019 passed by the Hon`ble  National green tribunal 

,New Delhi , the applicant had filed  EA-24 of 2021 on dt 

30/08/2021. 

That the Applicant in compliance of NGT order dt 10/10/2019 has 

received a Copy of action taken report submitted by the learned 

counsel Shri Vaibhav Mishra on behalf of Municipal Commissioner, 

Nagar Nigam Ghaziabad on dt. 09/12/2021. In the said action taken 

report the Safai Nayak , Shri Mahinder Singh has reported that 

Station house Officer, PS Kavi Nagar Ghaziabad may initiate legal 

action against the illegal dairy operators on dt 30/11/2021 whereas 

on dt 04/12/2021 the Sanitary officer , Nagar Nigam , Ghaziabad     is 

requesting the Station house Officer, PS Kavi Nagar Ghaziabad for 

lodging FIR against the illegal dairy operators, though the same was 

already filed on 3/12/2019 i.e. more than two years ago . it appear 

that the Nagar Nigam officials not at all serious for compliance NGT 

order and the forgot what they have done already . and are only 

interested in passing of buck to other authority rather than taking 

fruitful action with the police force available with them . is being filed 

herewith /and marked as ANNEXURE N0.-3 

9. That in view of position stated at para 8 and 9, its sure that the two 

action taken reports are either fraudulent or the are mutually self 

contradictory.  

10. That the applicant is an ordinary citizen of India and had spend 

several thousand of rupees to get the justice against the inaction 

of Nagar Nigam Ghaziabad and pollution control board, Ghaziabad 

for their mandated work that is to control environmental 

pollution by illegal dairy operators.  Such  inaction has forced me 

to knock the door of  Hon`ble NGT and am regularly spending 
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money whenever I knock the door of the  NGT . Despite that , I am 

very sorry to say that  my  complaint against environmental crisis 

before NGT is unresolved and because of this I am constantly 

being humiliated and my life is being endangered because of the 

complaint against illegal dairy operators who are in my 

neighborhood. It is my sincere appeal and I would urge the 

Hon`ble  NGT to take stern  and time bound action to save my 

personal life and the life other co-resident of chiranjiv vihar 

ghziabad by protecting the environment of the area . 

11. That  I am a retired person fully on my children That is why , I am 

suffering financial crisis due to raising this environmental issue for 

a very very long time in view of this i would again appeal to 

Hon`ble NGT to issue final order with capital punishment to 

Respondents in case the issue is not resolved within the fixed time 

frame , as determined  by Hon`ble NGT and direct the 

Respondents to pay the Applicant , the cost of the litigation in full.  

12. That the respondents to impose the penalty U/s 26 of the NGT 

Act. 2010   for their failure in  non comp lying of the order passed 

by the Hon`ble  NGT In OA 989 of 2019  on dated 24/01/2020 .            

Grounds 

a) Because failure in  non complying of the order passed by 

the Hon`ble  NGT In OA 989 of 2019  on dated 24/01/2020 .   

b) Because UPCB , Ghaziabad only recommended to superior 

officers for laying penalty impose to illegal dairy operators , 

neither sufficient nor can be amounted to compliance of the 

order of the National Green Tribunal ,New Delhi .      

c) Because its sure that the two action taken reports are either 

fraudulent or the are mutually self contradictory.  
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                                           Prayer  

i) That the as originally prayed  and , Impose the penalty U/s 26 of the 

NGT Act. 2010   for their failure in  non comp lying of the order 

passed by the Hon`ble  NGT In OA 989 of 2019  on dated 24/01/2020 

  

Place Ghaziabad                               Applicant  

Dated : 13/01/2022                      Ved Prakash Aggarwal 

                                                               ( In Person ) 

                                                    C-16, Sector -3, Chiranjiv Vihar, 

                                                               Ghaziabad 201002 

                                                         Mobile No 9873084288 

                                                 Ved_aggarwal016@yahoo.co.in  
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

AT NEW DELHI 
t:-,c.t:curloN APPL-iCATtoN l'lc·24J<J-o:J.I 
ORIGINAL APPLICATION NO. 989 of 201 

IN THE MATTER OF: 

Ved Prakash Agarwal ... Applicant 

VERSUS 

Municipal Commissioner, Ghaziabad Municipal ... Respondents 

Corpn. & Ors. 

ACTION TAKEN REPORT ON BEHALF OF THE MUNICIPAL 

CORPORATION, GHAZIABAD 

1. This compliance/ Action Taken Report is being filed by the 

undersigned, who is presently posted as the City Health Officer, 

Municipal Corporation, Ghaziabad, Uttar Pradesh in 

compliance of the order dated 24.01.2020 pnssecl by this 

Hon'blc Tribunal. 

2. That in pursuant of the order dated 08.09.2021 passed by this 

Hon'ble Tribunal, whereby this Hon'ble Tribunal was pleased to 

observe as under: 

u 

3. Though present application is in a way repeat of EA 

No. 04/2021, the applicant in person states that as 

per letter dated 21.12.2020 of the State PCB 

annexed to the application, environmental 

compensation was imposed against 14 illegal dairies 

and their particulars are available with the head 

office of the PCB. The applicant in person states that 

he will give the particulars of the illegal dairies and 

furnish the same to the State PCB and Municipal 

ANNEXURE -3
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Corporation Ghaziabad. We allow the applicant to do 

so and such information may also be filed before the 

Tribunal within a week. 

4. In. view of above, the State PCB and Municipal 

Corporation Ghaziabad may take further action, in 

exercise of their statutonJ powers against the 

violators, following due process of law. An action 

taken report may be furnished to this Tribunal within 

two months by e-mail at judicial-ngt@gov.in 

preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF with 

an advance copy to the alleged violators for their 

response, if any." 

3. The Zonal Sanitary Officer (Kavi Nagar Zone) along-with the 

Zonal Food Inspector (Kavi Nagar Zone) of the Municipal 

Corporation of Ghaziabad went for the inspection of the sites as 

narrated by the Applicant on 30.11.2021 and have found that 

the order of this Hon'ble Tribunal is being violated. The true 

translated copy of the inspection report is annexed herewith 

and marked as ANNEXURE R- I Pg (,·-g. 

4. Therefore, without making any delay, in exercise of the 

statutory powers vested in the Municipal Corpomtion of 

Ghaziabad, the Safai Naik of Kavi Nagar Zone sent a letter to 

the SHO PS Kavi Nagar, Ghaziabad for lodging the Fil~ against 

the defaulters of the order of this Hon'ble Tribunal. The true 

translated copy of the complaint dated 30.11.2021 sent by the 

Safai Naik of Kavi Nagar Zone to the SHO PS Kavi Nagar, 
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3 
Ghaziabad is annexed herewith and marked as ANNEXURE R- .2. 

5. When the FIR was not lodged against the defaulters, the Zonal 

Sanitary Officer (Kavi Nagar Zone) along-with the Zonal Food 

Inspector (Kavi Nagar Zone) of the Municipal Corporation of 

Ghaziabad again sent a Letter No.3363/ Health/21 elated 

04.12.2021 to the SHO PS Kavi Nagar, Ghaziabad for lodging 

the FIR against the defaulters under the NGT Act, 2010, u/ s 

31-A of The Air (Prevention and Control of Pollution) Act, 1981, 

under relevant provisions of the Urban Solid Waste 

Management Rules, 2016 & ujs 133 CrPC. The true translated 

copy of the complaint dated 04.12.2021 sent by the Zonal 

Sanitary Officer (Kavi Nagar Zone) along-with the Zonal Food 

Inspector (Kavi Nagar Zone) of the Municipal Corporation of 

Ghaziabad to the SHO PS Kavi Nagar, Ghaziabad is annexed 

herewith and marked as ANNEXURE R- '3 Pg.Qo-?-..(: 

6. Therefore, to ensure the compliance of the order of this Hon 'ble 

Tribunal, the Officers of the Ghaziabad Municipal Corporation 

sent 2 letters to the SHO PS Kavi Nagar to get the FIR lodged 

against the defaulters. 

7. It is worth mentioning that the Respondents have also, on 

previous occasions, have sent complaint to the SHO PS Kavi 

Nagar on date 03.12.2019 and 04.02.2020 against the 

defaulters. (ANNEXURE R-4 P~{- )t~). 

8. That vide GO No. CS/89(1)9-A-3-2003-62 WRIT /2003 dated 

05.09.2003, it has been ordered that the jurisdiction to curb 

and curtail the commercial activities in the residential area 
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rests with the Development Authority and Awas Vikas 

Parishad. Therefore, with no statutory power, the present 

respondents have the limited power to make complaints to the 

Police Authorities only, whereas the authorities ns above have 

statutory authority to ensure the effective compliance. 

9. That it is respectfully submitted that environment and public 

health are of the prime concerns to the Corporation and it is 

working with utmost sincerity towards providing healthy, 

sanitized and safe environment to citizens in pursuance to the 

Right to Life as enshrined in Article 21 of the Constitution of 

India. 

10. That it is submitted that the Corporation is fully aware of its 

social responsibility and committed to the cause of preservation 

of environment and shall take all necessary measures for the 

implementation of any order that may be passed by this 

Hon'ble Tribunal in letter and spirit. 

11. Therefore, the above action-taken report along-with annexure is 

submitted for the kind perusal of the Hon'ble Tribunal and 

further directions in this regard.-

Date:~· I?· ?o?-J 
Place: New Delhi 

Ch No.: 221, CK Daphtary lock, 

Tilak Lane, Supreme Court of India 

(M):9473565666, 9811828487 
(e): vibhavmishra(W,outlook.in 
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नामांकन �म/ Enrolment No.: 2017/92002/92612

To
वेद 
काश अ
गरवाल
Ved Prakash Aggarwal
S/O: Raghubar Dayal
C-16
sector 3 chiranjeev vihar
Ghaziabad
Kavi Nagar
Ghaziabad Uttar Pradesh - 201002
9873084288

xxxx xxxx 0276
VID : 9142 1983 5194 6749

आधारआधार प�चान का 
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Aadhaar is a proof of identity, not of citizenship.

To establish identity, authenticate online.
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वेद 
काश अ
गरवाल
Ved Prakash Aggarwal
ज म ित1थ/DOB: 20/08/1965
पु3ष/ MALE

xxxx xxxx 0276
VID : 9142 1983 5194 6749

पतापता:
आ5मज: रघुबर दयाल, सी-16, से'टर 3 िचरंजीव िवहार,
गािज़याबाद, गा1जयाबाद, 
उ:र 
देश - 201002

Address:
S/O: Raghubar Dayal, C-16, sector 3
chiranjeev vihar, Ghaziabad, Ghaziabad,
Uttar Pradesh - 201002

xxxx xxxx 0276
VID : 9142 1983 5194 6749
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1/13/22, 5:35 PM Yahoo Mail - objection report file before hon`ble NGT In OA 989 of 2019.

1/1

objection report file before hon`ble NGT In OA 989 of 2019.

From: Ved Aggarwal (ved_aggarwal016@yahoo.co.in)

To: vibhavmishra@outlook.in; gzb.nagarnigam@gmail.com

Date: Thursday, 13 January, 2022, 05:34 pm IST

objection report.pdf
6.1MB

Sir,

               please find the attachment.

kind regards.

ved prakash aggarwal

mobile No 9873084288
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